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INTR.ODUCTION 

I, the Chairman, Committee on Public Undertakings having been 
4ulhorised by the Committee to submit the Re;port on their behalf, pre­
soot tbis Fifty-seventh Report on the action taken by (~rnment on 
lhe tec6Ulmendations mllt<1med in the Forty-third Report gfdte'Com­
mittee Oft Public Unli.ertalillgli {4th Lok Sabha) on .lilc Sindri Unit .of 
Fertilizer Corporation o( India Ltd. [Paras in section II of Audit Report 
(Commercial), 1968]. 

2. ') he Forty-third Report of the Committee was presented to look 
Sabha on the 28th April. 1969. Government furnished their replies 
1udicating the action taken on the recommendations contained in that 
Report on the 5th I'I/nvember, 1969. The replies of Government to the 
recommenllations contained in the 'aforesaid R.eport were considered and 
aw>royed by the Committee on the 4th December, 1969, The Chairman 
was authorised to finalise the R.eport on the basis of the decisions of 

the Committee and present it to Parliament. =-, 

:I. The Report has heen divided into the following five chapters: 

L Reporl. 

II. Recommelldal iens that have been accepted by Government. 

III. Recommendations which the Committee do lIot desire to pursue 
in view of Government's reply. 

I\'. Recommendations in re~pect of which replie~ of (~O\'ernrnent 

have not been 3C{·epted by the Committee. 

". Recommenuations in .. ('speO of which final reply of \rlwernment 

are still awaited. 

-l. An analysis of the action taken by GovernmCIll 011 the rccommen-
11atiom ('ontained in the Forty-third Report of the Committee is ,gi,'en in 
the Appendix. It would be observed therefrom that out 01 the 19 re­
commendations made in the Report, 74 peT cent have been accepted by 

(vii) 



(viii) 

Government and the Committee do not desire to pursue 16 per ::em of 
the recommendations in view of the Government's reply. Final replies. 
of Government in respect of 10 per cent of the recommendations are 
IItill awaited. 

NEW DELHl; 

December 24, 1969 
PaWlJ ~, 1891 (S). 

M. B. RANA, 

Chairman, 
Committee on Public 'Undertlikingf~ 



CHAPTER. I 

REPORT 

The Committee would like to record that replies of Government to 
the 18 recommendations out of 19 contained in the 43rd Report of tbe 
Committee on l'ublic Undertakings (4th Lok Sabha) on the Sindri Unit 
of Fertilizer Corporation of India Ltd. were received in time and to the 
satisfaction of the Committee. 

2. Committee, however, regret to note that the Ministry of Petro­
leum &: Chemicals and Mines &: Metals (»epartment of Chemicals) have 
not furnished reply in respect of recommendation at Serial No.9 (Para­
graph 7.14) l'egarding non-purchase of spare blades for Generator No.4 
in lime. 



CIUFl"Ell ,D 

RECOMMENDATIONS TJ-JAT HAvE BEEN ACCEPTED BY 
GOVERNMENT. 

R«Odullmdadbn (Serial No. I) 

'1 he Commltlee teel that so Tong as the intention was to charge inte­
relit on the amount, as is dear {rom the letter dated the 12th January, 
1955 01 the Mini6try of Production. it would not be, treated as share 
capi&al. The dcs,ripti(H) of .tM amount as 'Loan' 9r 'adv~c;e' therefore. 
does not appear to he very ~igllificant. The Committee also do not agree 
with lhe Corporation's wntention that tenos and conditions laid down 
in Government's letter of 1st June. 1961 were not applicable by the 
advance of Rs. 7 cl"Orc~ till it was made applicable by· the letter of 10th 
May. J9611. In Commerce and Industry's letter of 27th June, 1961 to the 
Managing Director (Annexure III) it had heen stated that "it has been 
proposed that the terms and conditions laid down in that O.M. (i.e. of 
ht JUlIl', 19fil) should he made applicable to the loans already advanced 
ami to he advancell to the Fertilizer Corporation or'India Ltd., for fin~at­
ing the Fertilizer Projects at Trombay. Assam, Gorakhpur etc." In reply 
to the llhove letter the Fertilizer Corporation of India Ltd .• in their letter 
of ~Oth Ortobt:r, 19()\ (Annexure IV) also stated that the amounts drawn 
by them were loans. In view of these facts it appears that the Corpora­
tion were aware that the sum of Rs. 7 crores was being treated as loan 
and was to be repaid in accordance with the terms stated in the Govern­
ment O.M. dated 1-6-1961. 

As regards the (luestion of rebate. the Committee are not convinced 
that there was no lapse on the part of the Corporation for making repay­
ment of the first instalment of Rs. one croTe. 

The Committee, however, feel that proper coordination did not exist 
bel\\'t:t:1l the Corporation and the administrative Ministry for prompt set­
tlmlt:nt of the terms and conditions of the loan. As a commercial 
ulldertaking it was the responsibility of the Corporation to see that the 
tenus of the loan were promptly settled. (paragraph 1.l1-1.1!J) . 

. lleply of Covel "UleDt 

The observations o( the C'.ommittee have been noted for future guid­
ance. 

2 



, 
j 

[Ministry of Petroleum & Chemicals and Mines & Metals (Depart­
ment of Chemicals) O.M. No. 107 (50) 169-Ferts. III dated the 5th 
November, 1969]. 

R.ecomm.endation (Serial No.4) 

The Committee feel that the continued shortfall of actual production 
vis-a-vis rated capacity despite so many years of experience in the line is 
a disquieting feature which requires to be remedied by scientific and 
rationalised planning. They would, therefore, stress the need for further 
augmenting the efforts to achieve the rated capacity as early as possible. 
(Paragraph 2.22). 

Reply of Government 

The observations of the Committee have been noted. Continued 
shortfall of production has been m:ainly due' to non-availability of 
gypsum and coal of proper quality and shortfall in Ammonia production 
has been due to lower out-put of Coke Oven Gas. It is, however, hoped 
that with the commissioning of the Naphtha Gasification Scheme and 
the Sindri Rationalisation Scheme, the production would improve sub­
stantially. 

[Ministry of Petroleum & Chemicals and Mines & Metals (Depart­
ment of Chemicals) O.M. No. 107 (50) 169-Ferts. III dated the- 5th 
November, 1969]. 

R«ommendation (Serial No.7) 

It appears that the Corporation agreed to the payment of a subsidy 
of Rs. 3 lakhs for removal of the .J amsar Railway station primarily for 
securing at least one million tons of gypsum of over 86 per cent purity. 
However, as it turned out they got a supply of a purity ranging from 
76.97 per cent to 85.31 per cent. While the management's desire to pro­
cure an uninterrupted supply of gypsum can be understood, it is difficult 
to comprehend how the contractor invariably supplied gypsum of fdr 
below the 86 per cent purity envisaged in the agreement and how the 
total quamity supplied fell short of the initial estimate. The Committee 
cannot help feeling that the initial estimates of gypsum reserves were 
perfunctory and without proper scrutiny. The emphasis on the filter­
ability of the gypsum as distinct from its purity seems to be more an after 
thought to justify the subsidy given for the transaetion. The Commit­
tee regret to note that the management did not even claim any rebate 
from the contractor for supply of gypsum of a lower purity. Similarly. 
the contractor sold gypsum to a private cement factory in violation of 
the agreement with the Corporation, but no penalty could be imposed 
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by tbe management due to defect in the agreement. The Committee arC 
unhappy whh the un business like manner of dealing with this contractor 
and entering into a defective contract with him. They hope interests of 
the Corporation will be properly safeguarded in future. (Paragraph 
5.12) . 

lleply of Goverament 

The observations of the Committee have been noted for future gui. 
dance. 

[Ministry of Petroleum &: Chemicals and Mines &: Metals (Depart­
ment of Chemicals) O.M. No. 107 (50) /69·Ferts. III dated the 5th 
November. 1969]. 

llecommeodation (Serial No.8) 

According to the Audit the shortages were noticed for the first time 
by the Manager Sindri Unit when he attempted to link the R.R. weights 
with the actual weights recorded by the Corporation weigh·bridge in 
October/November. 1962. Another strange feature noted by the Com­
mittee was that clear R. Rs. were issued by the Railway authorities with­
out weighing the materials at their weigh-bridge which had been out of 
order since April, 1962. This fact came to the notice of CorporatiW­
when tht·y took up the matter with the railways at the close of 1962. 

The Commillee were constrained to learn from the representatives of 
J'ertilizcr Corporation of Indill that they did not take serious cognizance 
01 ('0:,1 shortages till they became rather heavy i.e. over 15 per cent. They 
also considered them unavoidable and had expected them to balance 
ltg-dinst excesses. The Committee are unhappy with the way in which 
things were allowed to drift resulting in serious loss to the Corporation. 

It is unfortunate that neither the collieries nor the Railways are will­
illg to accept the responsibility for the shortages and the blame has to be 
laid 011 pilferages during transit. The Committee feel that a lasting 
5OIution to tit is problem has to be found as it concerns several public 
undertakings and tile Railways. 

The (:ummiuec (cel that it is necessary to 9Ct up firm norms both as 
regards transit losses and stock taking shortages of raw materials and 
hilishl'ti products at an early date. This should be done after a!;Certaining 
the position in counfries outside India so that we might have some staD­
d.nds as guide-line. 



The Committee hope that the various steps taken by the management 
to minimise and prevent short supply of coal. through constant vigilance 
and watching of shortages and energetic and timely pursuit of each case 
with the Railways would result in firm improvement of the position. 

The Committee also note that the Sindri Unit was solely depending 
on the Bejdih/Methani collieries for the supply of high volatile steam 
coal for blending for their coke oven plant. since the National Coal 
Development Corporation did not have this type of coal in their mines. 
They. however, hope that before the exhaustion of mines of their present 
supplier the Sindri Unit would be able to make firm alternate arrange­
ments for high coking coal (rom Jharia coal fields and Naphtha for gasi­
fication from Barauni. (Paragraph 6.18-6.2!1). 

Reply of Government 

The observations of the Committee have been noted. The recommen­
dations made by the Committee in para 6.18 to 6.22 have been brought to 

the notice of the Ministry of Finance (Bureau of Public Enterprises) and 
the Ministry of Railways for taking appropriate action. Action is being 
taken to ascertain the norms in regard to transit loss in countries outside 
India. As regards fixing of norms for transit losses and for shortages in 
stock taking of raw materials and finished products report of a committee 
earlier appointed is being examined and suitable norms will be fixed on 
the basis of the report and data which may be available from other'coun­
tries. 

A Committee has been set up to investigate causes of shortages of coal 
receipts and suggest remedial measures. 

The management of F.C.I. are exploring alternative sources of supply 
of high volatile coal with high ash-fusion range for Sindri. They have 
already arranged for supplies of naphtha from the Barauni Refinery for 
the Naphtha Gasification Scheme. 

[Ministry of Petroleum & Chemicals and Mines & Metaf!l (Department 
of Chemicals) O.M. No. ]07 (50) 169-Ferts. III, dated the 5th November, 
1969]. 

Recommendation (Serial No. 10) 

The Committee are unhappy to note that the unit management of 
Sindri have been employing large scale casual labour continuously while 
they have surplus staff. The expenditure incurred on the employment of 
casual labour has alro been rising during the past year.s. 

Besides this, the expenditure on overtime payments has also been 
steadily increasing. 
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1'he Accounts Department has also been not able to reduce, its 
strength ll(:cording to the advice given to .it by a firm of consultants in 
January, J96lJ. 

This ~hows that neither the management of the unit nor the Board ot 
the Corporation have made any serious effort to tackle this problem. 
(Paragraph 8.H9.12). 

llepIy of Govemment 

Casual labour is engaged for jobs of essential casual nature as well as 
to work. in SOUle permanent vacancio; which are not intended. to be filled 
up by legular ~taff. -I he casual labour is engaged (or carryiDg out emer­
gent joWl resulting [rom frequent break.-down due to ageing of the plants, 
periodic-al dinkering of tAlie generatOf' ia the Gas Plant. unloading of 
clI8CfIlial materials received in the factory at odd hours, removal of cases 
of fire halarcl in the factory and new construction jobs. Surplus staff of 
the factory Gtnnot be engaged always for the jobs mentioned above be­
('all~c they arc not trained or found always suitable for the jobs that arise 
and they are distributed in aU the plants for which it is not possible to 
engage sllrplu~ staff of one plant, if there is any, for the casual job of other 
plants. However. every etlon is being made to reduce employment of 
f:lSuaJ labour. 

National Productivity Council Experts have been engaged and' th~yr" 
are now mak.ing a stully of the staff strength of this unit including that 
of the Accounts Department. On receipt of their report further action 
will be taken in regard to redu(,tion in the strength of Accounts De­
partment. 

[Ministry of Petroleum & Chemicals and Mines &: Metals (Department 
of C.hemicals) O.M. No. 107 (50) l(i9-Ferts. III, dated the 5th November, 
19f;9}. 

RaoJ1lDleDdation (Serial No. 11) 

The Committ~ note that the Sindri Fertilizers Be Chemicals Ltd., now 
a unit 01 the Fertilizer COlllOration of India (Ltd.) was set up on the 16th 
January, 1952. It is aurprisjPf( ,that, even a(~r a~pse of over 17 years, 
the Sindri Unit has not been able to make a firm asses. .. ment of the actual 
feC.luirement of staff. although various committees and specialist firms had 
been appointed tn assess the work load and determine the staff strength. 

The Committee feel that a systematic assessment of work load and man 
powc.'r is indispensible (or the healthy functioning of a large organisation 
on ttonornic lines. The mana~ment ","as again contemplating to entrust 
to the National Producti,,·ity Council detailed study for assessment of the 
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Itaff. They hope that the recommendations made by the Council will not 
ment scheme to facilitate reduction in staff strength. 
(Paragraph 8.16-8.17). 

Reply of Govemment 

The observation of the Commiltee has been noted. It is expected that 
the Report of the National Productivity Council will be received by the 
end of 1969~ The management are also considering a voluntary retire­
ment scheme to facilitate reduction in staff strength. 

[Ministry of Petroletim & Chemicals and Mines & Metals (Department 
of Chemicals) 0.1\-1. No. 107 (50) 16!}·Ferts. III, dated the 5th November, 
1969]. 

Recommendation Serial No. 12) 

It is seen from the table,,llt para 8.18 that the overtime payments in 
the case of Sindri Unit have been rising from year to year. The over­
time is not restricted to skilled personnel only, but is paid in all the de· 
partments including stores, personnel, Administration, Security, Estates, 
Medical and Transportation Departments. The Committee view with 
concern .the rise in expenditure on overtime allowance especially when 
the surplus staff exists. The expenditure on overtime allowance instead 
of being allowed to increase should be brought down and incurred only 
when there were unavoidable circumstances. No such circumstances have 
been brought to the notice of Committee. The Com~itt~ hope that 
suitable measures would be taken by the Corporation to reduce the exces· 
sive expendhure on account of overtime. (Paragraph 8.20). 

Reply of Government 

Overtime allowance, as per statutory provISIon has to be paid when 
workers are required to work beyond normal working hours. Due to 
absenteeism, workers present on duty are put on over·time work and when 
there is sudden break down or emergent maintenance is required to he 
attended to, workers concerned will have t6 he put on over-time; work. 
Certain jobs may be preplanned but such planning does not help in eli­
minating overtime work, as the nature of different jobs is such that they 
have to be attended to continuously by a team of workers conversent with 
the machine job. 

In the circumstances, surplus staff of a section cannot be engaged for 
all jobs to avoid payment of over-time aIlowance. Further such surplus 
staff are not segregated and kept idle to take up extra or emergent jobs 
but exist in certain pockt:ts in the shape of concealed under-employment. 
All these factors ~crverely limit mobility and interchangeability of even 
identified available surplus hands in individual functional areas. 
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Ettort5 are however being made to reduce the expenditure on over-time. 

[Ministry of Petroleum & Chemicals and Mines &: Metals (Department 
of Chemicals) O.M. No. 107 (50) 169-Ferts. III, dated the ~tb November. 
1969]. 

Recommendation (Serial No 15) 

The Committee regret to note that after about 22 years of acquisition 
of land the Corporation has not got possession of all the land (or which it 
has paid. This shows that the management of the unit and the Board 
have not shouldered their responsibilities properly. They hope that COD-

certed efforts, will now he made to settle this matter with the State Gov­
ernment so that the Unit can go on .with its schemes of development. 
(Paragraph 9.10). 

Reply of Govemmenll 

The observations of the Committee have been noted. The manage­
ment have statl'<i that they are pursuing the matter vigorously with the 
State authorities. The delay in taking possession has been mainly because 
of difficulties in resettlement of evicted families which work is the res­
ponsihility of the State Govt. So far it has not been possible for the State 
Govt. to hand over to the factory land on which people are living. 

[Ministry of 'Petroleum & Chemicals and Mines & Metals (Department 
of Chemica~ O.M. No. 107 (50) 11i9-Ferts. III, dated the 5th November. 

1969]. ( k el'TY'l~ ~ 
Recommendation (Serial No. 14) 

Nothwithst;mding the explanation given by the management (or the 
sharp rise in inventories of raw materials, stores, spare parts, semi finished 
goods. finished goods. etc. in 1966-67. the Committee feel that there is a 
5('ope for further reduction of inventory levels. partiwlarly of spare parts. 
This view of the C.ommiuee finds support from the fact that the Unit has 
set lip a Committee to locate the surplus stores and spares. Thus there 
is need for htying down pro~r norms for suc.h holdings consistent with 
commercial prudence and practices. The Committee hope that inventory 
control will be excerised in future with a view to achieving greater eco­
nomy ill the openltion of the plant. (Paragraph 10.12). 

The oblen'ations of the C.ommittee have been noted. However. the 
following points have to be borne in mind in regard to the matter:-

<a) Due to constant rise in prices. it may not be fair to compare 
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the value of raw materials, stores, spares, semi-finished goods 
and finished goods at the end of a year With that of past years. 

(b) . For successful operation of the plant, assured and uninterrupt­
ed supply of basic raw materials like gypsum, packing material 
ana coal is very important. As a planned policy stocks of 
gypsum up to about 2 to 21 months requirement and of coal 
upto over a month's requirements are built lip 'as a guarantee 
against short supply during the monsoon period. . 

(c) In case of finished fertilirerswhose sale is seasonal, stocks have 
to heactu.mUlated during the off season· per-iod to cope up wit\! 
the demand during the demand season. Further, the stocks 
reflected in the Annual Accounts as on 31st March, will be 
high, as it is in the. peak of the off-~eason. Efforts are bein~ 
made to -effect prompt sales of the finished items, and further 
reduction of inventory levels. 

[Ministry of Petroleum & Chemicals and Mines & Metals (Department 
of Chemicals) O.M. No. 107(50)/69-Ferts. III, dated the 5th November" 
1969]. 

Recommendation (Seriai No. US) 

The Committee regret to note that surplus stores worth Rs. 84'56-
lakhs, out of which stores worth Rs. 12.03 lakhs had not moved· since 
1956, were still lying l.ndisposed with the Sindri Unit inspite of the sug­
gestions for their early disposal by the Committee in their 6th Report 
(Third Lok Sabha) and the Estimates Committee in 1961. Excessive 
procurement of stores has led to accumulations which have been a drag 
on the economy of this undertakings. The Committee trust that all the 
surplus atoreII will be ~ed of early and suitable measures will be-
taken by the management to elJsure t~e purchases are kept at the mini-
mum essential level in future .. (Paragr~ph 11.6). - . 

R.eplyof·~ 

The observations of the Committee have been noted. The manage­
ment of the Sindrl Unit have already initiated necessary attion in the 
matta' in amsultation with the Planning and Development Division. 
Stores declared surplus by the Committee will be .disposed of by sale or 
by offering to other units of the Corporation. 

[Ministry of Petroleum <md Chemicals and Mines and Metals (Depart­
ment of Chemi~1s) O.M. No. )07(50) 169-FerK TIl, dated the 5th Nov­
"1llber, 1969]. 
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a.e.. .... "'V"d'Miola 4SeriaI No. 16) 

ThiaiJj another !!phere in which the Sindri Unit during the 17 yean 
of i&.I existel'Ke has not been able to 13'; down proper norms or solve the 
problem o(uansit losses. The Committee are glad to note that a Tech· 
atka) Committee is being now set up by the management to examine the 
.problem of tramit kMises of raw m;tterials iD order to identify and locate 
individual and sJX.'C.ific (;aU-Sell for ~u('h shortages and suggest ways and 
mea.h for minimising them. The. Committee hope that the Technical 
(nmmiuec: wOltld complete its work expeditiously and suggest concrett' 
.. tepa wlridl wouW bear fruitful retulta. (Pu~ 12.15»). 

Itrpay of Govemment 

The owrvati()m or the (:ommittee have been noted. Attention i .. 
.• il"o invited to the reply to the recommendation at S. No .•. 

, ,\1 ill i.tlY of relrolctlm &: Chemicals anti ~I ines lie ~feta's (Depart­
IUl~1ll o( (':hcmkals) O.M. No. 107(50) l69-Ferts. 111. dated the 5th No\!­
«"III her . , 96~'l. 

fhe pwfitilbility o[ .1I1) IIndertaking depends to a 'a~e extent upon 
I(·ilt·nivc ('Osl (Ol1tl'ol. The I(:ofllmirtet' 'hope that wisll .tIhe:higher utili-_ 
'\atinn of theex.islil~ lap:ldtie.. :lIlcl commissioning o[ the Naphtha G- i-' 
tkalion Plant and its Ammonium ~ltrattrJ:tnt '.h(' ("()Oi( df preduc~OJ1' 
:would lx- hrought down. (Paragraph I ~.12). 

It ill e~l Jh.;ttJ.he niSI of produnioll will go .down with the CODl­

mi!i61onBlg or the N~pbtha ·Gasificalioll Jllanl ana the Ammonium Nitr.ite 
Pl'ant. However, it may -he pointed out that the continuous rise in prices 
of raw materials and labour is likely to have an adverse elect. ~r~~r, 
the proposed production ~f«JiU" 41 ~ bastd on sulphuric acid 
prod\l(:ed from .\mjhore py-l'ites is l·Xpectt.'<I to cost mudl more than anti­
cipated nn an:mmt of tht' h~h('r ..fost.than anticipated. or tlllining of 
1"'Titot"l 'fft '~nJh-e. 

r M itlht.r~ ·of retrolt"llOl 8.: Chemitals anti 'Mines ~ ~Is .(DIpatt­
mt'nt of ChemifilM O.M. No. 107(;0) 169-Ferts. In. datedtbe5th No\!­
Wlber. 19691.' 

The Committee are diMres..<;e(1 to note (hat no effective steps ha\'t!been 
tll~en bv the management to utilise or dispose of the four dllSt-collectors 
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purchased at a COlt of 1ls. 1.64: laklu in 1951). It i. surprising that it took 
the management 5 years to declare the equipment as surplus and even 
after that "the utilisation of the equipment is under active considera­
tion." The Committee are unhappy at the manner in which the mall· 
agementhas dealt with this matter resulting in the continued blockage 

of a bllge amount besidesdeterioratioo of the equipment due to efRllx 
of time. The Committee desire that immediate steps should he t;tken to 

utilise or dispose of tf:Je e9u!plllent.(Paragraph 14.6). 

Reply of GoYeI'IIIIleDt 

The Planning and nevelopment ))ivision. the designers of various 
l'eHilil.er Projects. are considering the utilisation of the surplus UUlit 
Collectors in one of the new projects in hancl. 

IMinistry of Petroleum & Chemieals ,md Mines & Metals (Department 
of Chemicals) 0.1\1. No. 107(50)/lti9-hDtIi. -(·U, c(we{~ .lac -5J:hNOf(.emhcr:, 
1969]. 

llec:ommendatlion(serlal No 19) 

The.(;olYoHlittee -are cont:crned ~)I1Ole that the demurrage charges 
which had spown a declining trend in the yeal-s J9fi2-(j3, 19611-M and 

1965-66 had again risen in 1966-67 to R.I. 5.681lakhs. 

111e Co"fnlmlttee ~~I 'At:,t ·the +tiirgh .~r;. drugus .... 1. have 
been a\'oided if the intensive elrortsthat arc being madc<rt present til 
eH'ect improvements in the utilis<ttion of the engines and ',fard fadJilies 
had been started earlier. They hope that Sindri Unit will continue these 
efforts till demurrage is reduced to the minimum. (Paragraph 15.8-
J 5.9) . >'j '.:1 .. 

lleply of Go:vernmoot 

The observations of the Committee have been nOLed. 

[Ministry of Petroleum & ClH'micals and Mines & Metals (Departmellt 
of Chemicals) O.~-r, ;\u. 107(50.)lfI9-Ferts. Ill, dated the 5th No\'cmbe" 
HI(;9]. . 
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CHAPTER III 

R.ECOMMENDATIONS WHICH THE COMMITTEE DO NOT 
DESIRE'TO PURSlJE 'IN' VJ;EW OF 'T~E' GOVERNMENT'S. 

. .REPLY .' " .' . ~ 

.~·tioa (Se:rfa1 No. 2) 

Produ<:tion of amm()II'i'u~n su'll)hate ;iel~nds to a large extent upon 
continuous supply of good lJuality gypsum. The Committee, however, 
rtgRt to notc that as against the stipulated quality of 30,000 tonnes per 
month only an average 01 15,()()() tnnnes of gypsum per l{lonth was' sup­
plied lYy the contractor !\f Is. Hikaner Gvpsum Ltd. It is regretted that 
no effective steps have been, taken by the management to enforce the 
termJ of the contract. (puagraph 2.12). 

~1y of, GofiSauaeut 
, . 

After the exhaustioll 01 deposits uncleI' the Railway siding at Jamsar, 
the only good quality gypsum available in the area was from small poc-
ket~ left ovcr and another big mine which was under, the village Jallalsar. 

MIl. Bikaner Gypsum Limited (B.G.L.) offered to supply SO.oot 
tnnnes per month of gypsum from the, pockets in Jamsar and lJOQl 

Jallalsar mine and an Olgreement was reached in August, 1967 by ex· 
change of letters. However; B.~.L.ran into immediate difficulties when 
they tried to get the village shifted to some other side. They requested 
p . C. I. for financial assistance and a sum of RI. 5 lUbs was given to 
them as loan for payment of compensation to the villagers, B.C.L. built 
~(}me houses and contimll,"d to make efforts to shift the villagers with the 
assistance of Rajasthan Government. ' However. they have still not 
succeeded in shifting of the whole village and are therefore obliged to 
work only on the periphery of the deposit. The! have also not been 
able to lDKhanise the mines as the villagers are insisting on working as 
piCC't-ratc workers. With this type of working B.C.L. have also not been 
able to bring up the quality of gypsum to 80% and above. Although in 
the y~ar 1967·68 the average purity did come to 80.9!S% the average 
purity of gypsum during 196R-69 was only 76.07%. The F.e.I. had been 
pressing MIs. B.G.L. to take adequate steps to improve the quality as 
well as the quantity but without much !iuccess. 'Vhereas average monthly 
supply during the year 19117·fl8 was Jl ,600, it slightly improved to 16,500 

lonn6 per mon~hi during the ,yen 19AA-69 though as pointed out a!>ave 
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~he'inirity 'came down·,from';80.~~<kJo ~t,i.7~. : ;rh~.,F .. C.L,kftl .c,o,'C'fl!! 
to Imow that B.G.L. were supplying G1~SlUQJroII1. this. area tq the ct:meri,t 
factories also although they were 'l'Qmmitted ,to supply ; all the.gypsu~. ~o 
the Sinclri factory. In October. 1968 they "Y6re served with a llotice to 
suspend ~supplies to other parties; . Although m()l1t~~ly despatches im­
pToved a hit, yet they ,never came;\Jpt9..~I\e:expect;ed,digureor, 3Q.gOO 
tonnes per month. 'No stern action for non-supply:of 30;°90, t~nJlt;? p~r 
'month muld be taken. firstly ben~use B.G.L. being the only lease. hold,er 
for this area. it was apprehended that the 'Supplies may be further ad­
'versely affected if the F.e.!. dra~ged them to a Court of Law.am\. second­
ly. the quality being still poor it was n81 thought .wortl1while to get lilrg~r 
quantities of poorer quality material. 'Continued prc~sure .is being main­
tained on B.G.L. to impron' t1wir quality. The F.CI. are also ~eeking 
theghod offices of Rajasthan Government ·:(who,are .49% share holders 
(,I' KG. I..) to put pressure: oh' B:G.L.· for improving the quality .as! well 
." the quantity of supply. 

pI ini~try of p~JroJ~lIm. &::~ .. lle.W!'iil}~, ;'Nt. ,~nes. & Metals (Depart-
1lI~.!1t of Chemicals) O.M, No. 107(50) /(,9 Ferts. Ill. dated the 5th Nov-
emher. 1969]. , ': :'. .., 

.... '. / 

R.ecommeodation (Serial No. ~) 

ThcComlnittee regret to note that the i>foduction of Ammon;a ha,.'i 
heen much below the rate(l cap;.city. Tlie Expen Comtnittee had' re­
commemled in '19()1, that after the modifications andaddition9~madeto 
'the plant dutingthe years 1955 to 1~57 the existing plant was, capaWe of 
producing 1.05lakhs to 1.10 lakh ~I. tons fX?1' 'year. It is. therefore; sur· 
prisiflg that the m'tnagemfmt feds that for v"hOUS reasons production of 
1IIore tha n 9(',OO{) 1\1. tons per . real' W;IS nl)t j>ossible of achievemenc' It 
ll1ay be rele,-ant to mention, in this connection, that ·the original plant 
had actually achieved production of 97.i8() 1\I. tons of ammoni;t in 19.65-
til) ,lid,. para 2.3. The Committee (:anno~ help concluding that either 

the findings of the Expert.·4!IJ~~~t~e '~~fi>ased on inadequate data or 
the management (ailed to place the facts l)efore the Expert Committee or 
the Expert Coriiiili'ttee \vas not Cillly' 'qllalified sOrice the management con­
.. i(lers the implementations of its recommendat;rins' il'npoiisible: -·What­
c\'er the causes the result is Ilon-fi.llfilmentof ratec[ (:!padty.· 'The Corit· 
mittee' recommend that the "·hole matter should be utge:1tJ".reoexamined 
!n a more practical manner and every l)()s'iible' c'1(lC:1\'our bematle' to 
;tchieve the attainable capacity in the Atnmonia Plan-to (Paragraph ~.5).' 

The Expert Committee's assessment of 'tile ·ca.padty . of the .Ammoni,. 
plant is based on a daily production o( ~nfl tonnes for ~5O-"days in a 
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year. Thi. il rather opt.i1Ilittic:. I.... die napIarM baled fertiliu::r 
plantt do not attain a st1'ealll diciency ~ond J~ days. It would 
therefore not be realistic to expect a Itream dJicienq of 530 days in a 
cote/cokt-own baaed plant like Sindri. Tbe deteriorating quality 
of coal and coke JUPJ)lied to the factory is aJ50 pard"Y reoponsjbJe (or the 
lower dail,. prodac:doft of.....,.ua. Furtherl. anow.nce Pa to be 
made fm the age of W Sindri plant which nt'tU.~itatell hieber thall 
normal maintenantt. The F.C.I. have already taken in hand a phased 
programtnt' to. tM repia('ement of worn out equipmenc and extensive 
renovation and repair wOTk. It i, np«lecl tbat on completion of tbe 
replacement programnit' mentioned above, the production of ammonia 
woukl improve. 

{Ministry of Petroleum &: Chemiclllll ami Minell ~ Metals (Deparl­
IDe"nl of (':hmliah) O.M. No. 107 (58) j69-Ferts. HI dated the 5th 
November, 1969]. 

~ (Serial No. f) 

The CommiuefO r~et 10 nnte that the stream efficiem'Y of the Gu 
Ileforminl{ Plant whkh W:.'I initially prescribed as !l50 days by the 
designers hOI. heen ;Utlf'.tU,' ronnd' rn ~ pM Ift'fJfIe than 509 da"Ys wilh 
the rnWt that ttnutilised gas ul the v:.tlue of Rs. 14.10 lalbs had lO,jae 

lared up during the y~ar~ 1964-65 to 1967-68. This shows that tither 
aU dw tecbnical facton were not correctly as!lessed by the designers in 
Inding the atream eftirif'ocy at ~30 daYI or the plant il not being efficient­
"run, 'The Committee. hOl\'ever, hope th~\ with the installation or 
Naphtha Ga.ific3tion Unit by the revised ached II led date i.e. by April/ 
Ma'Y. 1969, it would be possible to attain the daily rated capacity of the 
plant. and thus minimi~ the toS5 "Uf' to Raring up of gas. (Paragraph 
t.J)} 

.,., of Gotall&&ttlt 

h it correct that the designers had indicated the stream eflidenq of 
!SO days for the gas reforming plant, but in view of the exacting rondi­
tions in whicb the plant has to work, the actual stream efficiency is 
aud. lower. The Conunisaioning of the naphtha gasification unit 
l8ay help ~o increase the daily production but it will nOl contribute to 
the improvement of the SCIeaDl dKieo(·y. 

[Ministry of Petrol ..... ~ata'" Mines lie Metals (Depart­
ment of C.hanicaJs) O.M. No. 107(50) I69-Ferts. JII.' d;ated the 5th NO\'­
embeT.l969]. 
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RECOMMENDATIONS IJ'1O RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITfEE 

~IL. - 'r ! 
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~v 
aECOMMl:;~DATIONS IN' RE..~PE(;1· 'OF WHICH 'FINAL -REPLIES 

OF GOVERNMENT ARE S'IiLL AW.~rrED· 

IlecoauDeDcIado (Serial No. S) 

The Cmnmiuee are glad to !Iote thilt the Sindri enit has started 
,o\'('ring gypsum with larpaulin while tl'ilnsporting it in open railway 
Will(HllS durin~ rotin'". !>e"!IOIl, 'Thi~ fat't might he brought to the notice 
uf vther publk undertak.jng~ whll ~ultel' on aC('()lllll of deterioration of 
material- during transport in open wagom during rainy season owing to' 
acardty of covered wagons. The Committee feel that ahorClge of 
covered wagoll!! muJd have heen minimlo;ed by proper planning on the 
patt o( tht, Railwa\,!I, The~ hope Ihat earnest steps would be taken by 
the RailwOIY' tn provide more un'ere" w .. gum 10 the public under-
taking', (Paragraph!!, IIi) . 

Reply of C.overnment 

.-\ fOP)' ol the l'et~onunc\Hhllif)lI has been forwarded to the Ministry 
01 .'inaru'c (Bure;m of Pnblk l::mcrpri!l('s) and the Ministry of Rail, 

ways fof' appropri"h~ action.? 

(Mjni~try nf Petroleum &: Chcmkah and Mines and 
JIlt'f1l of Chemical .. ) n.M. No. 107(5U)/69-Ferts. III; 
~ovt"mht'r, 19fi91. 

Metals (Depart­
da led the 5th 

The Committl'C arc ~1I .. p .. iSt'd to nole that although during the 
M'herlulecl U\'crhaul of gc.'Ilt"r:ttur No. " in 1!»611 the plant stall had con­
duded th;u the bl:ules of Ihis generator would 1:l5t only two to three 
yean. no elfort wa!\ made by the authuritit"O mncemed to obtain enough 
~p;tre blades. This ;Iclion was t"ken b}' the management only in 
October. 19ftfi when the machines hroke down. Had the undertak.ing 
shown Slmle (ort.-sight ami obtained the fore~n exchange in time (or 
purdlilse o( spare blades Ihe extra t'xpemljture of Rs. 35.19 lakhs paid 
to nvc (or increased 011 take of power during the years 1965-66. 1966-67 
ill1d 1967·flS fuuld ha,,'e been a\Dilled, (Paragraph 7.14) 

l'\.;w Dt:I.HI: M. 8. RANA. 
'",'cmbn 21. 1969. Chairman, 
~. .,._, •• --<"- -, -~--- ~~---

I'n'f.$l' 3, IK!H (Sttke). CQ",,,,illu 0" Public llnderlakings. 

r6 



APPENDIX 

(Vide para 4 of InullductioJl) 

All4lysis of action taken by GOfJemmmt on the recommendations contained 
i" lite Porty-third Report of the. Committee on Public Undertakings (Fourth 

Lok Sabha) 

I. Total No. of rl!commendations made 

II. Recomm:ndations that have been accepted by 
G v.!rnMent (vide rccomme,_darions at S. Nos. 
1,4,7,8, 10, II, 12, 13, 14, IS ,16, J7, 18 and 19) 

Number 

P,,-rcentage to total 

III. Recamm !ndations which the Committee do not 
desire to pursue In view of Government's reply 
(vide recommend .tions at S. Nos 2, S and 6) . 

Number 

P.:rcentage to total 

IV. Recommendations In respect of which replies of 
Government have not been accepted by the 
Committee 

Number 

P.!I'centag~ to total 

V. Recommendations in respect of which final replies 
of Governm,nt are still awaited (vide recommen­
dations at S. Nos. 3 and 9) 

Numb::r 

Percentage to total . 

19 

GMGIPND-LS n-2912 (All) LS-3O-1-70-127O. 

74 

;, 

J6 

Nil 

Nill 

2 

10 
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